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Two Hundred and Fifty-fifth Report of the Department-related Parliamentary Standing
Committee on Science and Technology, Environment and Forests on Demands for
Grants (2015-16) of the Department of Space.

RE. DEMAND TO RAISE A DISCUSSION UNDER RULE 167

MR. DEPUTY CHAIRMAN: Now, Zero Hour ...(Interruptions)... No. It is Zero
Hour. ...(Interruptions)... Mr. Dilip Kumar Tirkey. ...(Interruptions)... Now, please,
please. ...(Interruptions)... You all sit down. ...(Interruptions)... All of you resume
your seats. ...(Interruptions)... You also resume seat. ...(Interruptions)... What is
the problem.? ...(Interruptions)... If all of you stand up like this, what do I do?
...(Interruptions)... What is your problem? ...(Interruptions)... You please take your

seats. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nomineted): Sir, I am not going to mention

that name. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, please. ...(Interruptions)... Let me listen.
...(Interruptions)... Now, please.....(Interruptions)... Mr. Ali Khan. ...(Interruptions)...
Why do you do it without any provocation? ...(Interruptions)... Go back to your seats.
...(Interruptions)... Mr. Mohd. Ali Khan, there is no provocation ...(Interruptions)...
Go back to your seat. ...(Interruptions)... Now, please.....(Interruptions)... You
sit down. ...(Interruptions)... Why do you do this? ...(Interruptions)... Please sit
down. ...(Interruptions)... What are you doing? ...(Interruptions)... What happened
to you? ...(Interruptions)... Nothing happened here so that you should be agitated.
...(Interruptions)... Please sit down. Mr. Minister, please. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Congress Members, please take your seats.
...(Interruptions)... Nothing happened here. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: This is Zero Hour time. ...(Interruptions)... 1
have called Mr. Dilip Kumar Tirkey. ...(Interruptions)... You please sit down.
...(Interruptions)... This is Zero Hour time. ...(Interruptions)... 1 have called Dilip
Kumar Tirkey ...(Interruptions)... Why are you unnecessarily agitated? ...(Interruptions)...
You please sit down. ...(Interruptions)... 1 have called Mr. Dilip Kumar Tirkey.
...(Interruptions)... All of you sit down. ...(Interruptions)... Mr. Dilip Kumar
Tirkey. ...(Interruptions)... Please sit down. ...(Interruptions)... What are you doing?
...(Interruptions)... You please sit down. ...(Interruptions)... This is time for Zero Hour.
...(Interruptions)... 1 have called Shri Dilip Kumar Tirkey. ...(Interruptions)... All of
you, please sit down. ...(Interruptions)... Dr. Subramanian Swamy, ...(Interruptions)...
What are you doing? ...(Interruptions)... What are you doing? ...(Interruptions)... Dr.
Subramanian Swamy, please listen to me. You are a very hon. Member. But, I may
tell you that this is the time for Zero Hour. ...(Interruptions)... Please, what are you
doing? ...(Interruptions)... You are a very hon. Member, but this is the time for Zero
Hour. ...(Interruptions)... What are these people doing? ...(Interruptions)... Please allow
me to say something. ...(Interruptions)... This is the time for Zero Hour and I have
called hon. Member, Mr. Dilip Kumar Tirkey, to make his Zero Hour mention. You

are standing. What is your problem? Have you given a notice? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, I have given a notice with regard to a

report...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; no, under which rule? ...(Interruptions)... This

is the time for Zero Hour. ...(Interruptions)... What is your issue? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, it is a matter of public importance.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: That's right. But under which rule? ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Under rule 167. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, I understood. ...(Interruptions)... You
have given a notice under rule 167. ...(Interruptions)... Please let me deal with this

issue. ...(Interruptions)... Have you given a notice under rule 267 or 167?
DR. SUBRAMANIAN SWAMY: Sir, under rule 167. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Rule 167 is a rule for discussion in the
House. ...(Interruptions)... If you have given a notice, there is a procedure for that.
Your notice will be considered by the hon. Chairman. If the hon. Chairman, in his
wisdom, accepts it, the House will be informed. You will also be informed when

the discussion has been slated for. And, when it is slated, you can make your point.
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If you still want any further information, you can contact the hon. Chairman. Now,
please sit down. ...(Interruptions)... Mr. Dilip Kumar Tirkey. ...(Interruptions)... All
of you, please sit down. ...(Interruptions)... You have given a notice. You are right.
There is no problem. ...(Interruptions)... No, please. ...(Interruptions)... Shri Dilip
Kumar Tirkey.

MATTERS RAISED WITH PERMISSION

Technical defects during trials for Rio Olympics causing loss to
Odisha athletes
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SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

issue raised by the hon. Member.

SHRI A. U. SINGH DEO (Odisha): Sir, I also associate myself with the issue
raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I also associate myself
with the issue raised by the hon. Member.



